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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
SOUTH ZONE, CHENNAI

ORIGINAL APPLICATION NO. 207 of 2025

IN THE MATTER OF:
KARRI VENKATARAMANA ..APPLICANT

VERSUS

UNION OF INDIA ..RESPONDENT(S)

REPLY AFFIDAVIT ON BEHALF OF THE MINISTRY OF
ENVIRONMENT, FOREST AND CLIMATE CHANGE (RESPONDENT
NO. 1)

[, Dr. Murali Krishna Chimata, S/o Srinivasulu Chimata (Late) aged 45
Years currently working as Scientist-“E” in the Ministry of Environment, Forest
and Climate Change (MoEF&CC), Sub-Regional Office at Vijayawada do hereby

solemnly affirm and state as under:-

1. Thatl, in my official capacity of Scientist “E” in the Ministry Environment,
Forest and Climate Change, Sub-Regional Office at Vijayawada, Andhra
Pradesh i.e. Respondent No. 1 in the above-mentioned matter, am conversant
with the facts and circumstances of the case on the basis of official records,

and as such authorized and competent to swear this affidavit.

2. That I have read and understood the contents of the present Affidavit. The

contents thereof are true and no part of it is false and no material has been
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3. That without prejudice to the above and as an alternative submission, the
deponent craves liberty to raise further required contentions during the

course of the proceedings if sought by this Hon'ble Tribunal.

4. That, it is most respectfully submitted that, the application has been filed
against the illegal mining of red soil and gravel over an extent of
approximately 900 acres, spread across the villages of Rameshwaram Metta,
Saurampalem, Anuru, Gundla Metta Hill, Kondapalli, and
Valuthimmapuram, situated in Peddapuram and Gandepalle Mandals of
Kakinada District, Andhra Pradesh. It is alleged that the mining operations
carried out by Respondent Nos. 7 to 32, along with other unidentified
persons, are being conducted in gross violation of environmental laws and
statutory norms. The said illegal mining activities have resulted in large-
scale environmental degradation, including the destruction of fertile
agricultural lands. Furthermore, these operations have caused severe
depletion of groundwater resources, air and noise pollution, and significant
ecological imbalance, constituting a clear violation of the Environment

(Protection) Act, 1986, and other applicable environmental regulations.

5. Itis humbly submitted that, the Ministry (MoEF&CC) issued Environmental
Impact Assessment (herein after referred as “EIA”) Notification dated 14"
September, 2006 which requires certain projects to obtain prior
Environmental Clearance (“EC”) before any construction work in case of
new projects or expansion and modernization of existing projects or

activities. The Schedule to the Notification details the categories or projects

or activities which require prior environmental clee:&a\xﬁ
\
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6. That it is most respectfully submitted that all projects and activities are
broadly categorized into two categories - Category “A” and Category “B”,
based on the spatial extent of potential impacts and potential impacts on
human health and natural and manmade resources. All projects or activities
included as Category ‘A’ in the Schedule, including expansion and
modernization of existing projects or activities and change in product mix,
require prior environmental clearance from the Central Government in the
Ministry of Environment, Forest and Climate Change (MoEF&CC) and all
projects or activities included as Category ‘B’ in the Schedule require prior
environmental clearance from the State/Union territory Environment Impact

Assessment Authority (SEIAA).

7. That it is most respectfully that, in exercise of the powers conferred upon the
Central Government under sub section (3) of section 3 of the Environment
(Protection) Act, 1986 and in accordance with the p'rocedures specified in
the EIA Notification, 2006, SEIAAs have been constituted in different
States/UTs to discharge the functions of the regulatory authorities for the

respective States/UTs.

8. That it is most respectfully submitted that the Answering respondent vide
notification no. S.O. 637 (E) dated 28.02.2014 delegated the power to
SEIAA to issue show cause notice to project proponents in case of violation
of the conditions of the Environmental Clearances (EC) issued by the said
Authorities to projects or activities within their jurisdiction and to issue
directions to the said project proponents for keeping such EC in abeyance or
withdrawing them, if required, for violations. A true copy of the Notification
S.0. 637 (E) dated 28.02.2014 is marked and annexed herem as Annexure
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9. That, it is most respectfully submitted that the Ministry vide notification S.O.
1886 (E) dated 20.04.2022 has delegated the power to the State Level
Environment Impact Assessment Authority (SEIAA) to grant
Environmental Clearances to all minor mineral mining projects, irrespective
of mine lease area and <250 ha mining lease area in respect of major mineral
mining lease other than coal. A copy of the Notification S.O. 1886 (E) dated
20.04.2022 is marked and annexed herein as Annexure No. R 1/2.

10.That it is most respectfully submitted that State Department of Mines and
Geology is the Nodal Authority in the state for dealing with the allotment of
mining leases under the Mines and Minerals (Development and Regulation)
Act (MMDR Act) and is entrusted with the enforcement and regulation of
mining operations in a State including illegal mining. Further, the State
Government is empowered under Section 23 C of the Mines and Minerals
(Development and Regulation) Act 1957(MMDR Act) to make rules for

prevention of illegal mining, transportation and storage of minerals.

11.That it is most respectfully submitted that the State Pollution Control Board
is the Nodal Authority in the State for dealing with cases related to pollution
or environment management coming under the purview of the Water
(Prevention and Control of Pollution) Act, 1974, the Air (Prevention and
Control of Pollution) Act, 1981 and the Environment Protection Act 1986.
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12.That in view of the aforementioned facts and circumstances, this Hon’ble
Tribunal may kindly be pleased to pass appropriate order(s)/directions as the

Hon’ble Tribunal may deem fit and proper in the interest of justice.
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VERIFICATION:

Verified at Vijayawada on this 03" day of February, 2026 that the contents of
this affidavit based on official record(s) maintained and information available in

the office are true and correct, no part of it is false and nothing has been concealed

there from.
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T Ho Elo TA0-33004/99 REGD. NO. D.L.-33004/99

Che Gazette of Iudia

EXTRAORDINARY
W [[—EUS 3—39-TUg (ji)
PART II—Section 3—Sub-section (ii)

YR | WehTtoTa
PUBLISHED BY AUTHORITY
G, 545] 73 feoett, Hrerar, ure 4, 2014/%TH 13, 1935
No. 545] NEW DELHI, TUESDAY, MARCH 4, 2014/PHALGUNA 13, 1935
TgieRr 3T a9 HATe™
SrfergerT

72 feoeh, 28 WA, 2014

I3, 637(3).—FH=ST TIHR, TATST (TRET0T) AT, 1986 (1986 T 29) Tl &R 23 TR YA Tk
T TAM I U S SUMEE T R 5 % A gEH ffed vkl o1 qeeRen (TRe) AT, 1986 i 9N 3 Wi
SU-4N (3) & i HEF WHR gR ed fhu T weft o9 SR GeReEes et gurerd e (R ged
T T S WO kel A1 §) hl S WHHON gRI ero sifuepifiar & ofiw afEen a1 faman el
F TR TGRS T I b ATTHTI BT IIM H YRS FEAER] Dl HROT Tl AfeH TR HIA qe
TG I F AU fF FET WHER Uil & T TAESE $1 UfaHevn wR gemM A SH ifuftEm &t uw 5 &
IS o W IS o G, 9fE R WHR B T3 H @ fed 9 UH wrEaE smeavas €, gfg e @ a
sifaeRaen & fou 3o aRES ekl i TH TEieRel Sl i 3% Ui @ A1 a9 faw 9 gg fRe
S H vlE B YAESE w2

[€. S-11013/2/2013-3TE T (37F)]
S5 N, WY diea
MINISTRY OF ENVIRONMENTAND FORESTS
NOTIFICATION
New Delhi, the 28th February, 2014

S.0. 637(E).—In exercise of the powers conferred by section 23 of the Environment (Protection) Act, 1986 (29 of
1986), the Central Government hereby delegates the powers vested in it under section 5 of the said Act to all the State and
Union Territory Environment Impact Assessment Authorities (Hereinafter referred to as the said Authorities) constituted
by the Central Government under sub-section (3) of section 3 of Environment (Protection) Act, 1986, to issue show cause
notice to project proponents in case of violation of the conditions of the envioronment clearances issued by the said
Authorities to projects or activities within their jurisdiction and to issue directions to the said project proponents for
keeping such environment clearances in abeyance or withdrawing them, if required, for violations, subject to the condition
that the Central Government may revoke such delegations of powers or may itself invoke the provisions of section 5 of the
said Act, if in the opinion of the Central Government such a Course of action is necessary in the public interest.

[No. J-11013/2/2013-IA. (I)]

AJAY TYAGI, Jt. Secy.
950 GI/2014 (1)
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Srferger
% feeedt, 28 W, 2014
RT3, 638(37).— =T THR, TATER0T (TR&T0T) A=, 1986 (1986 H129) T R 19 & WS (F) R Y&
TIFRTT A1 TR hdd U 3K hi €N & JASH & AT 39 UG 39 IR0 & w9 (3) # 379 § T & 9 Sfeataa
AT & WY 3 TR & w9 (2) H Sfeaiaa Wifkshior =1 iR i Wifdehd il 2:

AUt
%Y HEAh EIEERUR BEat| aAfereRTTRa
(1 (2) (3)
1. TATEROT (HEUT) AT, 1986 T UM 3 T SUEN (3) & YUl T A1 [T

37 e WHR g TfSd T A1 T Toeis W TteRot
AT W (T ALY, )
2. iR SR o Herd (TH.INEUE.) o ol Rk e qafeRur SR oF HiAled gRl Aei-
H 1 RIS FRYe, o TRt A1 oW YU oA oF Wedh  fafifved WRfih wried i st
[ S-11013/2/2013-3TE T (TE) ]
S5 N, WY diea

NOTIFICATION
New Delhi, the 28th February, 2014

S.0. 638(E).—In exercise of the powers conferred by clause (a) of section 19 of the Environment (Protection)
Act, 1986 (29 of 1986), the Central Government hereby authorises the Authority or officer mentioned in column (2) of the

Table hereto for the purpose of the said section with the jurisdiction mentioned against each of them in column (3) of that
Table:

TABLE
S. No. Authority/Officer Jurisdiction
(1) @ ©)
L. State or Union Territory level Environment Impact Whole of State or Union Territory

Assessment Authority (SEIAA) constituted by the
Central Government under sub-section (3) of section
3 of the Environment (Protection) Act, 1986.

2. Any Director, Conservator of Forests or Additional Jurisdiction of the Regional Office as
Principal Chief Conservator of Forests Posted in decided by the Ministry of
any of the Regional Offices of the Ministry of Environment and Forests

Environment and Forests (MoEF).

[No. J-11013/2/2013-IA. (I)]
AJAY TYAGI, Jt. Secy.

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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Teredt 9. ft.uer- 33004/99 REGD. No. D. L.-33004/99

Che Gazette of India

13-, Uol.-37.-20042022-235241
CG-DL-E-20042022-235241

HATHTIOT
EXTRAORDINARY
T [I—EvT 3—IT7-99% (ii)
PART II—Section 3—Sub-section (ii)

TTTRITT & TaRTTRrT
PUBLISHED BY AUTHORITY

. 1795 7% fReeht, erare, e 20, 2022/27 30, 1944
No. 1795] NEW DELHI, WEDNESDAY, APRIL 20, 2022/CHAITRA 30, 1944
g, 9 ST ey TREd A

7% fawett, 20 wrder, 2022

FT.IAT. 1886().—F=T FALHIT TATEXW T F9 AT F THAdl HATAT H TG0 (FTEA)
gtertaa, 1986 Ft &meT (3) FT TT-4TT (1) ¥ IT-ATT (2) F T2 (v) F A= T==T or=hat 7 T F7ef
T, Tt TETETy Fateor afee=eT, 2006 (e o Toes v Saren gfeREET, 2006 F2T T 3),
TSt FY F AT g F o O watEei w5 amtres ame F o, e #wran 1533(9), arha
14 Rreaw, 2006 12T TR ¥ 21

AT TS T HHTATS o STfaeaor (THEarEun) FT 59 TR 7 F JefiT auf wert F
forT aetaer w36 T B 6@ aqEm F T gt et T T #7935 9T Y 0T
TATET ATEREAT, 2006 F FTAT==A F o7 G a0 (FevT) Ater==w, 1986 =t g 3 #ir I7-477T (3)
aefie e T g

AIY TS THTEL0T HHTATA (HET0T TR0 § T2 Hil qodiae Trwar § (e dag aor o
TITH AT TR T 8 &Y 75T TAY 9% TAE0 WS ATl F ol a7 et Foew F o ate=e
TIES o WTETT | T a9g T diverres #7 =297 1= g

A T TERTT TST T T WS HT WA = forw waiEer @t wirear #° div Fsga wer
ATT9TF AT

dv aret i g o, qeeT GEiEny F Gl qealt & ' TP AT 9T ATHRE qgeT o
TEteT v @ fir ahreErat F e T a7 ft geatw G o w2y 8, S A g o qeer
STt F7 €79 § TET g0 A5 T ®T F TeATHA FIAT ATAF THAA ¢,

2770 GI/2022 1)
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qq: AT, FRF ALERE, A (FEA) FEw, 1986 F FAw 5 F Iu-HAw (4) F A uieq
TATETOT (TTErT) Aferf=ee, 1986 (1986 FT 29) Fit ameT 3 T IT-aTT (1) ¥ ST-4T7T (2) F @< (v) T
TE ARAT FT VAN FIA g0 9 At & Faw 5 % u-fAEw (3) F d@w (%) F w@efiw At £ aven wr
THTH F39 & TATE, ATFRT o T9T TR T GopTeiT TI=E90 UF T G7ed F1 Gidg=er qeai+
F1.97. 1533(%), A1 14 e, 2006, 5+ afeng==r § Fefotu g g Fdt § 9ot

I AT -
(1) =7 4 ®, 39-T=7 (i F) F w17 o, Rwforaa war s, ot -

(iii %) TTETT TEIT T TTHIF AT F7&0T Fged & TAET & qT [o75 #F17T THT FTT GFH2FT Gd TgTAT,
JIFIAF ATTRTH T TATTTFATH 7 FTCT o1 T ‘G TRATTATA F1 SATAGFT 347 37§ 7T T
FTAFHT AT THIFT 7T (77 a7 TH TRATT773 3 FET TATTTT F FTFHT FATFATTT FT TTET F77 %
fere @it g gfe==T 7 7T T aa-HiaT @ gfaw AT & FiT aua-aaT 97 7 a9 7 7407
HTEHIIT ATARST FT [T FIAT &, I% FF1T €77 7T F97 ‘T TRATTATH % &7 F 3977 (37T FI07;

(2) oA H, -

(i) o= 1(F) = 978, -

(F) = (3) #, -

(F) FEFTTAT BT T F T F "> 100 TREAT TAT TGT A" F 2 07, Fetertaa @ s,
T -

"FIA F AATEAT A=A T AT @A 9 F T § >250 THFAT AT 5T A4
() ">150 TFAT" T, ¥F AT AAT F ¥ 97, "> 500 FTHFAT" T+, AFe AT AAT T FT0T;
(@) =9 (4) ¥, -
(F) F-FrTAT FAT F HA H <100 THRAT TAT TET & F T Y,
"TT GIAT GAT TEI F AAG T TH GAT TZT GF FT FAT F FATAT I TG AT AT TZ F
T H <250 gFAT GAT TFT AT

() "<150 THFAT" F UAHT, dHT AT AALT F T U7 "<500 THFAT" F TAF, dF AT TAT 7T
ST

(ii) 7= 1(37) F TTHA, -
(F) =T (3) H, -

(F) T T (i) ®, "> 50 HITATE, TATHL, S0 AT FeT F T 97 "> 100 T "I, Ahe

(@) T/ TAT (ji) T I AT TATEAT 7 @A =T S,
() =T (4) , -

(F) 7 "7 (i) H, "<50 TS I, 4 AT q7 F w09 97, "<100 B G, A AT 447
T ST

(=) F4 e (i) o, -
(1) "&T <50,000 FTFT" 9Tz, WA ¥ o= T AT BFar Jros;
(1) f&g () ® Tmeeft ®, "7 <50,000" 9152, Tt A7 & FT 0T AT A0, |
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o

() = (5) ®, FF HEAT (ii) F TAT, AT FH AT ST TATAT AT JIOT, AT -
(i) FTT-THIT GET T FATET (G712 TRATTATAI FT ToqTF7 #2179 T7¢ 7¢ 4011 & TRIAT # 137 1747
ST "

(iii) 7= 1(=7) = ATH, -
(F) =97 (3) ®, "> 50 TITAT" UATHI, FFT AT FAT F T 9L, "> 100 HTATS" TAKE, dHT AT AN
T TET ATUT:

(=) =T (4) ¥, "<50 W WAF, dF A7 FG7 F o4 97, "<100 B G, qiwkE A qew o

SITUT,

(iv) 7= 2() ¥ =T, -
(F) =9 (3) &, ">1" TRt A< dF F ©IF TL, ">2.5 "TA R AT dF T TGT SO,
() T (4) T, "<1" TR AT &0F F T UL, "< 2.5" TAF A7 dF 77 A0
() =9 (5) F, =T w7 F wara, Fetertad 9T da- s R S, 997 -

"GHT UZT G #F a7 U gerrs wefiaT # ary uHiFT HIAem @aT TRITTATE F HTAT G T
TREToTTE # T Ferar diar # gqare #3077 97 757 w97 9%, eI, @ @A e
FTIT TR

(v) 97 2 (@) F =79, -
(F) =7 (3) ®,Fr=rmT wt=fe=rt 1 &7 B Sros:
(@) =9 (4) ®, "<0.5 e S fiv F1 somes" v, o, 9= 9 947 F T 97, e 't

L]
o [

-
o - i
TR eeRToT TTSTAT, TRRT0T st ToaT 07 &7 =0 foeT" oteg o oS,

() =7 (5) ®, Fr=ram T=T F v, it = v s,
aT; -

-

-

"sfrae g AT SEAT F AT T "e T IR =@ee 9gT 49 97 Feer e 97 G
T ST w2 =T AR iR, o T, " it F oy Herm fwr F agmr;

(vi) 7T 7 (F) ¥ T, -
(F) T (3) #, "TdY TRATSATA" orsat F T U7 AT T AT 9oeg T |0,
(@) w9 (4) %, Feforfaa daenta B s, ot -
"Toft e ST, e gare ateat off aieefor g, o arforas o F o #)
[FT. /. arET 3-22/10/2022-22T. 101

=T, Tolte FUTT FATSTOAT, Tk T

froqur ;e srferg=T S F T, s, 9 1, =@ 0, $9-9 (i), T F#rar 1533(H), AT
14 frd=w, 2006 T T T T oft @i afeeEET S Frar. 1807(4), At 12 @,
2022 FTT @ weree o = |
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 20th April, 2022

S.0. 1886(E).—WHEREAS, the Central Government in the erstwhile Ministry of Environment
and Forests, in exercise of its powers under sub-section (1) and clause (v) of sub-section (2) of section (3)
of the Environment (Protection) Act, 1986 has published the Environment Impact Assessment Notification,
2006 (hereinafter referred to as the EIA Notification, 2006), vide number S.0.1533 (E), dated the 14th
September, 2006 for mandating prior environmental clearance for certain category of projects;

And whereas, the State Environment Impact Assessment Authorities (SEIAAs) have been
constituted under sub-section (3) of section 3 of the Environment (Protection) Act, 1986 for
implementation of the EIA Notification, 2006 at State level for exercising delegated powers to consider and
grant Environmental Clearance (EC) for all proposals under Category B;

And whereas, the SEIAAs have gained substantial experience over the past fifteen years in the EC
appraisal process and the process at the State level has also been made completely online through the
PARIVESH portal for efficient and transparent disposal of EC proposals;

And whereas, the Central Government deems it necessary to further decentralise the EC process for
facilitating clearances at State level;

And whereas, as on date, category ‘B’ projects, relating to national defence and strategic
importance with significant element of security involvement are also being appraised at the State level
which, the Central Government deems it necessary to be appraised centrally taking into account national
security concerns;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section
(2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986),read with sub-rule(4) of rule 5 of
the Environment (Protection) Rules, 1986, the Central Government, after having dispensed with the
requirement of notice under clause (a) of sub-rule (3) of rule 5 of the said rules, in public interest, hereby
makes the following further amendments in the notification of the Government of India, in the erstwhile
Ministry of Environment and Forests, number S.O. 1533 (E), dated the 14th September, 2006, namely:-

In the said notification,-
(1) in paragraph 4, for sub-paragraph (iii a), the following shall be substituted, namely:-

(iii a) Such Category ‘B’ projects, relating to the National defence or strategic or security importance or
those as notified by the Central Government on account of exigencies such as pandemics, natural disasters
or to promote environmentally friendly activities under National Programmes or Schemes or Missions or
such projects which are inordinately delayed beyond the stipulated timeline as laid down in this
notification and also meet the criteria as laid down in this regard from time to time, shall be considered at
the Central level as Category ‘B’ projects;

(2) in the Schedule,—
(i) against item 1(a),—
(a) in column (3),—

(A) for “>100 ha. of mining lease area in respect of non-coal mining lease”, the following shall
be substituted, namely:—

“>250 ha mining lease area in respect of major mineral mining lease other than coal”;

(B) for the symbol, figures and letters “> 150 ha”, the symbol, figures and letters “> 500 ha”
shall be substituted;

(b) in column (4),—

(A) for “< 100 ha of mining lease area in respect of non-coal mine lease”, the following shall be
substituted, namely:—

“All mining lease area in respect of minor mineral mining leases and < 250 ha mining lease area
in respect of major mineral mining lease other than coal”;
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(B) for the symbols, figures and letters “< 150 ha”, the symbols, figures and letters “< 500 ha”
shall be substituted;

(i1) against item 1(c),—
(a) in column (3).—

(A) in serial number (i), for the symbols, figures and letters “> 50 MW”, the symbols,
figures and letters “>100 MW shall be substituted;

(B) serial number (ii) and the entries relating thereto shall be omitted;
(b) in column (4),—

(A) in serial number (1), for the symbol, figures and letters “< 50 MW, the symbol, figures
and letters “< 100 MW shall be substituted;

(B) in serial number (ii),—
(I) the word, symbol and figures “and < 50,000 ha.” shall be omitted;

(II) in point (c) in the table, the word, symbol and figures “to < 50,000 shall be
omitted;

(c) in column (5), after serial number (ii), the following serial number shall be inserted,
namely:—

“(iii) Irrigation projects involving Inter-State issues shall be appraised at Central level without
change in category.”;

(iii) against item 1(d).—

(a) in column (3), for the symbols, figures and letters “> 50 MW, the symbols, figures and letters
“>100 MW shall be substituted;

(b) in column (4), for the symbol, figures and letters “< 50 MW, the symbol, figures and letters
“< 100 MW shall be substituted;

(iv) against item 2(a).—

(a) in column (3), for the symbols and figure “>1”, the symbols and figures “> 2.5 shall be
substituted;

(b) in column (4), for the symbols and figure “<1”, the symbols and figures “< 2.5” shall be
substituted;

(c) in column (5), after the existing paragraph, the following paragraph shall be inserted, namely:—

“Integrated coal mining projects with washeries located within mining lease area shall continue to
be considered at Central level or State level, as the case may be, as per the extant threshold for coal
mining projects.”;

(v) against item 2 (b).—
(a) in column (3), the existing entries shall be omitted;

(b) in column (4), for the symbol, figures, words and letters “< 0.5 million TPA throughput”, the
words “All mineral beneficiation projects irrespective of the procedure for beneficiation” shall be
substituted;

(c) in column (5), after the existing paragraph, the following paragraph shall be inserted, namely:—

“Integrated mining projects with beneficiation plants located within mining lease area shall
continue to be considered at Central level or State level, as the case may be, as per the extant
threshold for mining projects.”;

(vi) against item 7 (a).—

(a) in column (3), for the words “All projects”, the words “All new projects” shall be substituted;
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(b) in column (4), the following shall be inserted, namely:—

“All expansions projects, including airstrips, which are for commercial use
[F. No.IA3-22/10/2022-IA III]

Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy.

Note : The principal notification was published in the Gazette of India, Extraordinary, Part II, Section III
sub-section (ii), vide, number S.O. 1533(E), dated the 14th September, 2006 and was last amended,

vide, the notification number S.0. 1807(E), dated the 12th April, 2022.
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